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+{THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI]
MORARJI R, DISAY) : Under the Income.
tax Act, no person who s not donuciled 1n
India or who though domiciled 10 India
bas mo ntentvn of returming (o India,
can leasve the countiy unless he produces a
certiheate fiom the concerned Income-tax
officer statme that he Tas oo hibihtes
under the Incomc-tax Act and allied Acts,
or if he has Lability, he has made saus-
factory arrangements for the same In the
case of ‘P’ form clearance for as pecificd
period only no such ceruficate from the
Income-tax authority 15 1equired. In view
of the legal posiyon, the labour involved in
vollecung detauled information sought will
not be commensurate with the purpose (o
be aclueved. In case, however, the Hon,
Member requies informanon in respect of
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any parteular wadisa e 1 Goverannt s 1
be glad to furnish such sofi rmagon]

MISSING PAYMENT RICCRDS 0 CPW.D

CONTRACTORS

25 SHR! JAGAT NARAIN Will the
Muista of HEALTH AND FAMILY
PLANNING AND WORLKS, HOUSING
AND URBAN DEVELOPMENT b
pleasid to state :

(a) the number of C P W D. ¢ ntracters
vhe ¢ payment records arc missing from
the Duliv Division

(b) the names of the Divisions and tle
dates trom which these are missing

(¢) the steps taken to rceover the sane
and

) whothar the conuactors offered (o
picy de ¢tues for then recovery %

THE MINISTIR OF HEALTH AND
FAMILY PLANNING AND WCRKS,
HOUSING AND URBAN DEVELOP-
MENT(SHRIK K SHAH) (a‘Faur

(b)
Name «f Division P
I
| Delhy Adnymstiatic n

Divivion No X1l N

2 Dutly Admumcuation

Division No 1 111-h67
3 Delln Admmsuratien

Divison No 1 27.6-68
4. Delht Awiation

Elecniical Dyvision J3-12-00

(©) All possible efftris war mde 1o 0

the documents m the  foie wd m
with no result Howesa o T
taken to reeonstiuet the Jdocs n

one cdst thys has been done sua nee ~any
payment made to the conur cler,

(d) Ne, S

A R C. RECOMMENDATIONS ON Lire
INSURANCE ADMINISTRATION

26 SHRI R P. KHAITAN . Wil the
Minister of FINANCE be pleased to state

(a) whetliet Government have recaved
the Repert of the Workmg Group on Life
Insutance  Admuimstrat on  wensptrted b
the A R C to txamine the orgamsation and
working « f the Corporaticn m the hight of
the tequ rements of the L1 €. Act and to
uiteble  recommendatons for  the
.1 the busmess, service to
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(b) if so, what are its main recommenda-
tions ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARIJI R.DESAD) : (a) and (b) Yes,
Sir. Copies of the Report of the Adminis-
trative Reforms Commussion on Life In-
surance Administranon have also been
placed 1n the Parhament Libirary,

DeMaND OF THE L.I.C. T1tiD OFFICERS

27.SHRI1S. K. VAISHAMPAYEN : will
the Minister of FINANCE be pleased to
refer to the reply to the Starred Question
No. 40 given in the Rajya Sabha on 19th
November, 1968 and state :

(a) whether Government have sjnce tahen
any decision on the demands of L 1.C. field
Officers Class IT : and

(b) if so, the details of the decision taken 2
THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARII R, DESAT) : (a) and (b), Yes.
Sir. The Government’s decision on the four
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issues jointly referred to it by the National
Federation of Insurance Field Workers and
the Life Insurance Corporation is dS
follows :

(1) Linking of dearness allowance to the
cost of Ining index.~The demand for link-
ing of dearness allowance to the cost of
hving index as has been denc in the case
of Class 111 employees 1s not accepted.,

(2) Ad hoc increases in dearness allown-
ance.—The Corporation had offered to De-
velopment Officers certain ad fioc ircieases
in dearness allowance, with cffect frem st
February, 1967, 1st July, 1967 and 1st
December, 1967, the dates on which the
Class 111 employees got increases (n their
dcarness allowance. In addinon 1o these
ncreases, the Development Officers should
be given an ‘“adjustment allowance™ from
Ist April 1967, as has been granted to Class
I Officers. The rates of ad hoc 1nCicases (n
dearness allowance already offered and the
adjustment allowance now being proposed
ate given below :

Basic pay Aa hoc increasc in dearness altowance Adjustment
Allowance
1.2-67 1-7-67 1-12-67
Rs. Rs. Rs., Rs. Rs.
130 10 -00 10-00 10-00 500
140 10-00 10-00 1000 500
150 10 00 1000 10 00 5-00
160 1000 1000 10 00 500
170 10 -00 10 00 10-00 500
180 10 -00 1000 1500 10-00
190 15-00 15-00 15-00 1000
200 15 00 1500 15 00 10-00
210 15-00 1500 1500 10 00
220 15-00 15-00 1500 10 00
230 1500 1500 15-00 10-00
245 13 -00 15-00 1500 1500
260 15-00 1500 15-00 15 00
275 15-00 1500 1500 20 -00
290 15-00 1500 15 00 20 -00
305 15-00 1500 1000 3000
325 1500 1000 10 -00 50 -00
345 1000 1000 10 -00 70-00
365 10 00 10 00 10 00 7500
385 10 00 1000 10 00 85 -00
405 10 00 1000 10-00 100 -00
430 10 -00 1000 10 -00 100 00
455 10-00 10 00 10 00 100 00
480 . 1000 10-00 13 :00 100 -00
305 10 -00 10-00 1300 100 00
530 10 -00 10-00 1300 100 -00
355 \ 1000 10-00 1300 100 00
580 10 <00 1000 13.00 100 00
£05 . 10 00 10 00 13.00 100 00



